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.PER HON'BLE MR S.K. AGARWAL, JUDICIAL MEMBER.

< gont emners and replv was f1led. : i; )

IN THE CENTRAL‘ADMiNiSTRATIVE&TRIBUNAL, JAIPUR BENCH, JAIPUR

c.p.No.03/2001 - b pate of order- 04.05.2001

Suresh Chand Sharma. Wireman, S/0 Shr1 Mangal'Chand
Sharma, Brahmpuri, Buandi.
...Applicant.

Vs.-

1. 1 sm:.Yoshodrara Menon; Post: Master General (South Region)

o - / a
Ajmer. -

2. Sh.S.D. Vashanav, Supdt.of Post Offlces, Tonk Dn, Tork. .

-

' ...Respondents.

'

‘Mr.S.K.Jain - Counsel for applicant

CORAM:

Hon'blm'Mr.s.K.Agarwal, Judicial Member '

Hon'ble Mr A.P. Nagrath, Administrative‘Member.

k - This Contempt Pet1t1on has ar1sen out of an order dated

28{l.2000 passed - in O.A'AN0.322/944 In ©.A -No.322/94, the. .
followind directlons were given by this iribunal:

!» _"In Athe' circumstances1 thlS Or1g1nal Apolication is

l allowed and respondents are dlrected to treat the.

-aoplicant;as having been ap901nted as. Wireman in t:lej

seale of Rs.260-350 wW.e.f. 27.3.1980 and he should also

]

|- be glven the entltled consequentlal benefits 1nclud1ng

revas1on of pay scales and payment of arrears of pay

and, allowances. This ‘direction may me carried out

7

within six months of the rece1pt of a ropy of this

order.

'2; , It -is sta ed that the oppos1te partlea have wilfully
. an d dellberately dlsobeyed the orders oassed by this T.lbunal:

" therefore, they should oe pun1shed for contempt.

3. . .Show: cause’.notlces were 1asued to the .. allengec

'

e The learned counsel for the pet1t1oner also admits’ the




£>

fact thaf 1n V1ew of

Annxs.R-1 and R2, the compllance of the order ‘in q;estlon has

been made.

5. In v1ew of the compllance ma:

department,~notca

S
(A.P.Nagrath)

'Membet (A).

2 -

\Petltlon is dismissed"as such.

alleged contemners are hereby dLscnarged.

Notices

1ssued agalnst

(s.X.Agarwal)

Member (J).

thé‘bfder’paSsed by the department at

Je by' the- respondents'
s2 of - contempt 1s made out and this Contempt

the



